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Plan, including that of Cement Corpo-
ration of India Limited is still under
consideration.
Tirunelveli-Eanyakumari-Trivendrum
Rallway Line
523, Shri Muthiah: Will the Minister
of Eailways be pleased to stute:

(a) whether the engineering and
traffic surveys for the new rallway line
from Tirunelveli to Kanyakumari and
then to Trivandrum have been com-
pleted;

(b) whether the survey reports and
estimates have been prepared;

(c) when Government will take =
final decision in the matter; and

(d) whether the scheme will be im-
plemented in the Fourth Plan?

The Deputy Minister in the Minls-
try of Rallways (Shri Sham Nath):
(a) Yes.

(b) The report and esttmate are
being finalised by the Southern Rail-
way.

(c) and (d). A final decision can
only be taken after the survey reports
are received and examined by the
Railway Board from all aspects. Pro-
posals for new lines in the Fourth
Plan are yet to be finalised in con-
junction with the Planning Commis-
sion, and as such it is premature (o
say at this stage, whether this scheme
will be Implemented in the Fourth
Plan.

Raffway Seérvices in Border Arcas

524 Bhri Yashpal Singh:
Shri P. C. Borooah:

Will the Minister of Railways be
pleased to state:

(a) whether the Chairman of the
Railway Boarg recently paid a visit
to the border arcas, particularly those
strategic arems which have been affec-
ted by the Pakistani hostilities;

(b} whether any scheme for aug-
menting the rallway services in thess
areas has been chalked out; and
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(c) if so, the broad outlines thereof”
The Minister of State In the Minls-

try of Railways (Dr. RBam Subhag
Singh): (a) Yea.

(b) No.
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{c) Does nolt arise.

12,08 hra

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IMPOR-
TANCE

(1) Rerrewcument v Heavy  En-
GINEERTNG CORPORATION, Ramcni

Shri P. K. Ghosh (Ruanchi East):
I call the attention of the Minister of
Industry and Supply to the following
matler of wrgent public imporiance
and | request that he may make a
statement thereon:

“Notices of retrenchment given
to the civil engineers of the Con-
struction Wing of the Heavy En-

gineering  Corporation, Ranchi,
with offect from the Ist Novem-
ber, 1965."

The Minister of Heavy Engineering
and Industry in the Ministry of In-
dusiry and Supply (Shri T. N. Singh):
The construction work in the Heavy
Engincering Corporation, Ranchi, hus
started tapering off and as a result,
some of the staff on the cvil Engi-
neering side have bevome  surplus,
The total surplus as on the 1st June,
1965 was c<timated as 147 persons of
various categorics. Complete detai’s
of the personnel who arc likely to
be rendered surplus in the Corpora-
tion, from lime to time, have been
forwarded 1o various pu‘!‘.}lir gector
projects including the Bokaro steel
project. Efforts are thus being made
1o find smiable altsrmative employ-
ment for as many of the surplus stafl
as possible. In the meantime, the
Corporation have given 3 rmm!.hs
notice of retrenchment o 4 Executive
Engineers, from 1st November, 1985,
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This hag been done as there did not
sppear 10 be any chance of getting
them absorbed in the near future.
Care has been taken to give this notice
to the junior-most among all the Exe-
cutive Engineers. In view of the pre-
sent emphasis on economy of expendi-
ture all round, the management de-
cided that it would not be appropriste
for them to retain on their rolls these
Engineers for whom they had no
work. The Civil Engineering staff
becomes surplus in all public gector
undertakings as construction tapers off
and such retrenchment, to the mini-
mum extent possible, is something
which cannot be helped.

Question No. 412 dated the 3rd Sep-
tember, 1965, and also today the hon,
Minister has said that efforts are being
made to absorb these surplus engi-
neers in the Bokaro Steel Project and
other public undertakings. In view
the fact that not a single surplus

i

the Prime Minister of

BNri T. N. Singh: 1
this questlon as often as I
meet my colleagues. 1 have a
sonally approached them. Therefore,
efforts are being made; but we can go
up to a point only
fact, we should be prepared for
workers becoming surplus on the civil
ronstruction side as the public sector
projects taper off. The Estimates
Committee made a recommendation
that whatever surplus staff we are
having at Ranchi must be retrenched.

recommendation of an important com-
mittee like the Estimates Committee
of this House.

Shri P. £ Ghosh: May I have
another chance?
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Shri B. K Dss (Contai): May [
know whether the Ministry has any
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made in regard to such personnel to
absorb them ag far as possible,

Shrimatl Renu Chakravarity (Bar-
rackpore): It is quite true that after
construction is over in a big project
there will be surplus staff; but, in
view of the fact that there are other
construction projects coming up—
there is the Hindustan Construction
itself and then there are the Alloy
Steel Project and other projects—
why is it that the Minister has failed
to get even one single engineer ab-
sorbed yet by these organisations and
what will be the fate of such skilled
personnel when we are asking them
that they should not go abroad but
should give their skill to our country
itself?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): May 1 answer
this question? The position is that
not only in Ranchi but also in Bhilai
and other steel plants which have
executed expansion schemes, there
are surplus workers. In Bhilai itself,
there are 18,000 people who are going
to be discharged and we are facing
that prob'em, In  January, about
5000 people will have to be discharg-
ed and in July another 5000 people
will be discharged angd like that we
have to do it They are not all en-
gineers; there are non-technical peo-
ple also who are being discharged.
We have issued intructions to Bokaro
stee]l plant ang other steel plantg to
absorb this surplus and  that they
should employ anybody from outside
only if we do not have that type of
personnel. We have {ssueq these in-
structions to the new steel plants,
whether it is Bokaro or some other
plants. But the construction people
cannot mlways be employed in the
steel plants which are in production.
There is this difficulty So, in view of
al] these problems, naturally there is
bound to be some surplus of con-
struction staff. We have also a nﬂ_rlr
established Steelworks Construction
Corporation which will sbsorb a few
of them. We will try to help them
We are doing our best to help them.
‘But as the clrcumstances are beyond
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our control, at times it will be very
difficult.

Shri Tridib Kumar Chavdhard
(Berhampur): The Minister of Steel
and Mines just now stated that they
have formed a Construction Corpora-
tion and that they would consider
absorbing some of these engineers of
Ranchi in that Corporation. Is it not
a fact that this undertaking, the Con-
struction Corporation of the Hindus-
tan Steel, have advertised posts for
civil engineers und are already re=-
cruiting engineers from outside and
is it not a fact that the Heavy Elec-
ticals, Bhopal, have also advertised
posts and are recruiting engineers
from outside without considering the
case of these retrenched civil engi-
neers of Ranchi?

Shri SBanjiva Reddy: I do not know
about the Heavy Electricals, Bhopal.
But about the Steelworks Construc-
tion Corporation, a few top peoplé
have been taken from the Railways.
1 will again issue instructions to say
that the surplus people of Ranchi,
Bhilal, Durgapur and Rourkela must
be given preference before they take
outsiders.

Shri Narasimha Reddy (Rajampet):
This sudden retrenchment of so many
young engineers who have given &
good part of their service to this or-
ganisation would in any other country
be & matter of shame. Would the Gov-
ernment treat it as a national problem
and stop all further advertisements
and sll further recruitment unti] these
devoted men are fully absorbed?

Shri T. N. Bingh: There Is nothing
like a sudden retrenchment. Some
action was taken even during the last
session. 1 have been postponing it as
much as possible. But it will be
wrung to keep them hanging like this
and ultimately tell them that they are
not required.

mmuﬂm(ﬁk—umh&
West): Is it a fact that the Soviet
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experts wha are collasborating with
us have proposed the formation of
the Central Construction Division in
«Ranchi itself to do turn-key jobs,
that is, designing and so on and, if so,
may [ know whether that Division is
going to be set up and would all the
civil engineers be absorbed there?

Shri T. N. Singh: Ranchi complex
is a production complex and not &
construction complex ag such. When
we think of doing turn-key jobs, then
only that can arise. But the turn-key
jobs, as hon. Memberg know, are sub-
ject to all kinds of criticisms  here.
We cannot take a decision off-hand.

Shri Hem Barua (Gaubati): In it
not a fact that all the Ministries so
far approached by this Ministry with
the request of absorbing these wur-
plus civil engineers have turned down
the request of this Ministry and, if so,
may Iknow whether the Government
propose to take up this matter at the
Cabinet leve] and come to a decision
because there is no coordination bet-
ween the Ministries.

Bhri T. N. Siagh: 1 do not accept
that position. As a matter of fact,
we have been able to persuade the
othey Departments also and in the
case of Bhopal, we were able to absorb
quite & number of them. In this case
also we are making certain efforts. So
far as these four engineers are com-
cerned, it will be better if they look
for other jobs elsewhere and 1 think
they will get jobs elsewhere.

Bhri Hem Barma: On a point of
order, The Hon. Minister for Steel
just now said that there was an ad-
vertisement and some people from out-
side, from Railways, were appointed.
Tt is not g matter of poor people; this
s a fundamental thing. Here the
Minister said like thia That shows
that there is no coordination between
the Ministries. He is quite In the dark
about ft.

(C.A)
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8hrl Gaurl Shankar Kakkar (Fateh-
pur): Is it a fact that some of the
posts previously held by civil engl-
neers are now manned by mechanical
and electrical engineers thereby
creating this artificial surplus?

Bhri T. N. Singh: I do not think
so. 1 shall, however, verify it.

8hri Buta Slagh (Moga): If it b
a fact that g large number of officers
from various depariments are on de-
putation in that particular project,
will the Government revert those offi-
cers back to their parent departments
with a view to absorbing these people?

Bhri T. N. Bingh: Calling them back
will not solve the problem. Sup-
posing somebody from the Industry
Ministry is serving elsewhere; calling
him back will not solve the problem.

Shri Buta Slagh: | want to know
the number of such officers.
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Bhri T. N. Singh: We may need
som¢ speciallsts and officers with long
experience and we have to draw upon
them if they are not available. Giving
them back to the Ministry will not
solve the problem,

Shri Surendrassth Dwivedy (Ken-
drapara): In view of the fact that
such problems are likely to atse too
often, may I know whether ths Gov-
ernment is seiting up of
a Central Pool of Engineers, so that
all surplus engineers are absorbed and
there is proper coordinstion

Shri T. N. Singh: Various methods,
which can be tried 10 improve the
position are under consideration, But
I do not know whether the Industry
Ministry as such should
I::;umdhlug I shall, however,

consider this particular sugges-
tion in consultation with the Labour
Minister.

Shri Warler (Trichur): Wil the
Government defer the implementa-
:o; mﬁe mu:ﬂm of retrenchment till

the engineers alter-
native jobe? e y

Shri T. N. Singh: We have already
deferred it for same time. The sur-
plus was there six months ago, ie, on
the 1st June, 1985, and we have Lried
to defer it as much as possible.

St Marl Vishou Kamath (Hoshan-
gebad): Is it not a fact that il was
over a decade ago that the late Prime
Minister Jawahmria)] Nehru isued a
clarion call to all engineers, including
social engineers® If 1 heard the
Minister right, he said that the con-
struction in this Heavy Engincering
Ltd. Ranchi, was petering ouwt or
iapering off. How is it that three
or three ang & half years after the
emergency was declared in 1962, and
especially when India is now facing
two enemies in the north, east and
west, the public sector undertakings
of Government are facing a gituation
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where construction g tapering off 7
And is that the situation we are going
1o be confronted with in the pnear fu-s
ture also, that comsiruction cannot be
stepped up?

Shri T. N. Singh: It is obvious that
when we undertake a work we hope
to complete it some time

Shri Harl Vishnu Kamath: Com-
plete what?

Shri T. N. Singh. Complete the
project some time; so it will taper off
naturally.

Shrl Mari Vishno Kamath: For how
much time? Are Government not
conscious of the emergency? Cam-
plete what?

Mr. Speaker: Complete the putting
of questions.

Shri Harl Vishan Kamath: You
must come tn the rescue of the House.
How could all  constructivn work
slop? . ..

Mr. Speaker: Order, order. | am
not allowing the Member, . ..

Shri Harl Vishow Kamath: Let him
clarify it You have alloweq such
clarifications in the past. ...

Mr. Speaker: The hon.
may kindly sit down

Shri Harl Vishnu Kamath: | shall
sit down for the presen!, but later on
I shall get up.

Shri H. N. Mukerjee (Calcutta
Central): [In view of the fact that
intra-<departmental methods of  co-
ordination have obviously failed, and
the lonj ‘~=m <alutions like the set-
Ung up of a central pool will be tak-
ing a lot of ime 10 gel under way.
may [ know if the hon Minister has
given some consideration to the idea
sent to him by those who arc being
retrenched that they might meel him
and talk to him about a possible wav
of meeting the present difficulty, be-
cause if the hon. Minister meets these
people and explains the whale posi-
tion, it might perhaps soothe them®

Member
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Shri T. N. Singh: 1 huve no objec-
tion to meel our engineers As a
Jmutler of fact, they have always ap-
proached me and they have found po
djm;julty. I do not remember to have
Tecelved wny recent communication
fram them for this purpose. But, in
any case, | am going w Ranchi in the
near future, and il they want to see
me, | shall certainly see them.

Shri Kapur Singh (Ludhiana): Be-
fore coming to this unfortunate deci-
sion, did the Government at any stage
properly and sympathetically examine
the human problem involved in this
affair, and if not, do they propase to
reconsider this matter?

Shri T. N. Singh: 1 fully appreciate
the point made by the hon Member.
It is this human consideration which
has compelled me to go on postponing
this very hard decision from time to
time. Even now we have taken the
decision in the case of only four such
engineers, In their cases also, we
shall continue to try to get jobg Yor
them wherever possible. But it
hoald: Kty bered that the
Estimates Committee as well as every-
one in this House has been complain-
ing that our public sector projects are
overstaffed and there shoulg be eco-
nomy, and there should be a conscious-
nems of profitability, ete. If we try to
impl t the directi of this
House, we ghould not be blamed for
that

Shri Kapur Singh: But be human

Shri Priys Gupts (Kstihar): What
about absorbing these gurplus HEC
Technical staff in the Bokaro plant
and other places?

Mr. Bpeaker: That has been discus-
aed; the hon. Member was not here
evidently at that time.

Shri Daji (Indore): Apart from
the human consideration there is also
the consideration of efficiency, namely

ihat these engineers or workers have
gained @ certain experience in  the
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vantage of nation. With this in
view, as earl' as 1958, a ing of
the Indian Labour Conference at
Madras under the chairmanship of

Shri Nanda had unanimously gnd
jointly recommended to Governmcnt
to set up a pool of construction engi-
neers and construction workers
for being employed in all publie
sector undertakings. That particular
scheme is being jeopardised for two
reasons. One is the refusal of Gov-
ernment to take udditiona]l Ananclal
burdens by way of provident fund ete
and the other is the desire of the local
officials or managers of the public sec-
tor undertakings to use new recruli-
ment as & weapon of nepotism for put-
ting their own relatives. So, may 1
know why Govermment have taken
seven years from 1058 to 1985 to take
a decision on this matter? Has the
hon. Minister verified that in all these
past months not a single engincer with
co-equal education has been recruit-
ed In any public peclor project ol gll
in India? Without verifying that, how
could Government retrench these per-
sons or any persons for that mmtter?

Bhri T. N. Singh: The hon. Member
has asked & number of questions.

Bhri Daji: No. ] have asked only
one question. I want to know why
they have taken seven years.

Mr. Speaker: There are about
thirty so forty pames in the List, and
if one hon. Member alonc takes s0
much time to put a supplementary
question, how could I go on?

Bhri Daji: My perilnent question
i this Seven years before a decision
was taken. May I know why it
nol pegn implemented yet?

Mr. Speaker: The question should
not be so long.

Shri Harl Vishon Eamath: Occa-
sionally it ig inevitable
Shei T N. Singh: As s matter of
fact. there has been a very fArm decl-

sion thay no new persons should be
empioyed in wny other undertaking if
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thege people could be absorbed "ere;
that decision is being implemented
But the question of some people be-
coming surplus and their having to
be provided with employment is »
continuous one which arises from time
to time. What is desirable is that the
House and everybody else should
belp us in getting these things smooth-
ed out and get over these prohlems
a8 smoothly as possible, and that is
what we are attempting to do. 1f we
projects, power projects ete. where we
would have given notice to all the 150
persons involved. That was why we
tried to stagger it and we are trying
to provide for them in so many other
projects, power projects etc, where we
could have them absorbed.

Shri Dajl: Why have advertise-
ments been issued then? Stop the
advertisements.

8hri Harl Vishma Eamath: ] asked
about construction in all public sec-
tor undertakings put together. That
was, | think, the point made by Shri
Daji also; he put it in his own way.
Taking all public sector undertakings
into account what sbout construction
there, and will these engineers be ab-
sorbed in those undertakings?

Mr, Speaker: In all humility, 1 will
request him to sit down.

8hri Hari Vishnu Eamath: But the
qQuestion should be answered.

Mr, Speakcr: There was another
call attention motion given notice of
which I had admitted but which I can-
not take up just now because one
had already been fixed for today and
under the rules, we can take up only
one a day. But when 1 arrived here, 1
was told that the Minister himself
‘wanted to make a statement in the
House. If he so desires he might
make it just now. It is on Rhodesia.

Shri Nath Pai (Rajapur): What
about guestions?

Mr. Bpeaker: [ will allow them.
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The Minister of External Affairs
(Shri Swaran Singh); Government
of India have been shocked ul the jl-
legal seizure of power by the while
minority Government of Mr. Ian
Smith in Rhodesia by a unilateral dec-
laration of independencg on Llith
November, 1965. This outrageous ac-
tion in defiance of world opinion and
accepled cannons of civilised behavi-
our will have far-reaching consequen-
ces of a most serious nature. Govern-
menl of India condemns this action in
the strongest terms and expresses its
full solidarity with and support of the
African people of Rhodesia.

In regard to Rhodesia our position
has always been that legally, const-
tutionally, politically and morally
Great Britain is responsible for the
situation in that country. The legal
arguments put forward in the past by
U.K. about their inability to interferc
in Rhodesia have been rejected by
the United Nations which has always
considered Rhodesia a® a British co-
lony. The General Assembly in its
resolutions of 12th October and 5th



